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This
Administrative Trikunal (Procedurs)

the ordzr paszed in COA 3

nrdler

2. We have hzard the lsarnsd counsel for
through the rzoords of the case.

The contention of the

the doocuments AnnA-2 and Ann.A-2, annsxzd

been talen on record vide ovder Jated

this
that

these documents wers alvready in

lezarned counsel
t Or
21.12.95

Peview Application. The lzarnzd counazl for the

zrercize due Ailiganc: in obtaining copiss of

Aid not bring thssz Jdocumsnts to the notice oi
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o
hearing of the said 04, hs cannct now prass these o

The laarn=d coursel

to taks advantage of rhem at this stage.
applicant statss that thess Jdoouinsnts were
possession of thz applicant and zince the

documents £or szcuring the zwnds of

rz3ponder
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&3, 1987, praying for reviewing

parties and have gone

for kthe applicant is that
MA &71/94,

a
in MA 67—../9‘1 )

»f the zame and since
time
3ervice

the
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coumsnts into
for

not  in the power and

Aid not disclose
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juatice, the applicant cannot be

The documents have

fanlted in the circumstanczs of th: present case.
alrzady hoen talen on record in the PA. A Favisw Application kesed on
identical facts has alveady besn accepited vids order dated 12.12.94
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519/01 in OA 5E1/87.

the

on record in

The documents now producsd

QOA,

directed to file asdditional rveply, Iif any,
after zuitable amendmznts are mads |
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In view of this position;
liy the

The rvespondsnts are

light of these
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The ordsr pazsed in 02 22/87 on 19.7.90 iz recallsd. After the
pleadings ave complete in the =aid OA, the zame will be heard on merits.
Thz Feview Applicaticon stands digposed of accordingly. CA may ke listed

for divection on 8.4.96.

]

(:)' . —\;/ C(’b*JFN

(O.P. SHARMA) (30PAL I’_F';ISI-INA)
MEMBER (A) VICE CHAIRMAN

Fy ="



